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CENTRaL aMINISTRATIVE TRIBUNAL P RIN CIP/AL BEN CH
04 No.1081/98

New Delhi: this the 774 day of March, 20004
HON *BLE MR, S.Re ADIGE, VICE CHaIrManN(a).
HON 'S8LE MR,KULDIP SINGH, MEMBER(J)

Inderjeet Khatri, ;
Pul, Northern Railuay, ] x
Karnal esess fpplicanty

(By ndwecates shri B, S.Maines)

Vsrsus

Unicn of India
through

1« The General Man g.er,
Northern Railuway,
Baroda Houseg,.

New DBlhiy .

2/ The General Manag;er,.
Northern Railuay,.

State Entry Road,
Neuw mlhi o.aoooRewondmtS:

(By adwocater chri R;P.ugarual)
O'RDER

SHRI_ SoReRDIGE vc(a)

pplicant impugns respondents® order dated
118497 (pnexure=-A~-1) and seeks consideration for
promotion as P Gr.l with immediate effect with

consequential bDenafitsy

2. Adnittedly spplicant was promoted as PI Gr.II
(R, 1600~2660) on adhoc basis vide order dated 31,1.88
(Annexure-né), pursuant to a criminasl case pending =gainst
him under secs;’¥‘420/468 IPC vide charmgeshsst (Annexure-AZ).
Meanwhile spplicant's juniors have been promo ted as PIf
Grel. The impugned order dated 1148497 states that

spplicant?s case for promotion as Pl Gr.I uas oon sidered,

_but having regard to the fact that the charges against

applicant are very grave; the delay in finmalisation of

the criminal case is directly attributenle to gspplicant,
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and considering the ground on uwhich adchoc promo tion

—2 -

Was granted to applicant,‘ it isnot oonsidered pfudent..

to grant any further achoc promotion to him.
3. Heard both sidesd

4, The FIR was instituted in 1979 and the
criminal case against spplicsnt is over 21 years'
olde There is no certainty as to Wen it is likely
to bs ooncludeds. The impugned order dated 11.8.97
by which spplican t's case for promotion as Pl Gr.l
was reviewed,is itself nearly 2% ygars' old,

and nc materials have been furnished Dy reeponldents to
indicate that ajplicant's case for promotion as Pul
Gr.] was reviewed:thereafitéks It is neither falr nor
equiteble to deny onsideration of mpplicantts claim
for promotion because of a criminal case instituted

against him over 21 years =go which shows no signs of

being oncluded in the near futured

5, In the particular facts and circumstances of
this case thergf'ore)and in the intersst of jUStiCB)thB
Op succeeds and is allowed to the extent that responaents
are directed to reconsider gpplicant’s case for promotion
as Pl Gr.I, It will be open to respondsents to mkKe

the p romotion subject to the outcome of the criminal
cése said to be pending against applicants These
directions should pe implemented within 3 months

from the date of receipt of a copy of this orders

No cooetsé

Uv@,k.g\/
( KULD}; SIZGH ) ’/sﬁmz
MaMBER(D) : \IIEE CHAIFNQN(A).
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